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CEN TRAL AOMINISTRATIVE TRIBWN AL pRINCIPAL BENCH

0..0.No. 2 470/ 98 g

New Delhis this the /7 B day of May,199%

HON 'BLE MR, S, R.ADIGE JICE CHAIRMaN (A).
HON 'BLE MRS, LEAKSHMI SwaMINATHAN, MEMBER (J)

Central Revenuss Chemical Service Association,

Central Revenue Oantrol Labo ratory,
Hill side Rpady

Pusa Campus,

New Delhi

2.» B.N .Pandey,
asstt, Chemical Examiner,

ontral Revenue control Laboratory,

Hill side , Pusa Campus,
New Delhio

3. Manocj Puri,
Chemical passistant Grade I,
Central Revenues bntmwl Laboratory,

Hill sSide Rbad, Pusa Campus,
Neu Delhi’

4, S.K.,Mittal,

Chemical fxaminer Grade II,

Central Revenue ntrol Lavoratory,
Hill side Roady Pusa Campus,

Nouw Del'"io .......Aﬁplicants.;

(By adwcates shri K.Cs mittal)
\lersus

Union of Indiz through
secretary ( Revenue),
Dep artment of Revenuagy
Ministry of Finance,
No rth Block,

New Delhi.

2, Chaiman,

Central Board of Excise & Customs,
Ministry of Finance,

Dgpartment of Revenue,

No rth BlOd(p

NBU Del hi 'Y

3. Chief Chemist,
Central Rewvenue,
Central R venues Mntrol Laboratory,

Hill Side R
New DALhE. o Pusa Campug,

4, The Secretary,
Ministry of Personngl, Public Grisvances

& Pensions, -
Department of Personnel,

North Block,
New Delhi
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2. The question of granting the relief prayed

-2’

5, Union Public Service Oommission,
11, Dholpur House ~:
shahjahan Road, K s
New Delhi through _

its ghaiman, , , esssss Repondentse.

(By adwcate: Shri ReReBharti )
—ORDFR
HHON 'BL E MR, So Re ADIGE, VICE CHATRMAN(A).

Hearde

for in para 8 of the O0A wuld arise only if Govt. has
finally accepted the recommendations of the Sth pay
Oﬁmmission that posts of Asstt, Chemical Examiner

and Chemical Examiner Grade I be filled 100 % by

‘promo tion, after doing away with the element of
direct recruitment for filling u these postse. although
applicants in para 4.5 0of the 04 have contended that
these recommendations of the Sth pay Oommission havse
been accepted by Govt, this contention has been
specifically denied by respondents in their reply as
well as during hearingys thhing has beeh shoun by
applicants to gstablish that thase recommendations have
been finally accepted by Govt, The letters of the
Chief Chemist , Central Rewsnue to the CBEC dated
1157.97 (pnexurs=p4) and dated 9.3, B( page 33 0f 04 )
invite attention to the 5th Pay mmissieon’s
recommendations and the need for amending the RRs in order
to implement the same, but this is by no means ths

final acceptance of these rscommendations by Go vt.

3. In this connection, respondents in their
reply have categorically stated that no. decision on these
recommendations has been takanyand the matter is still

under considerstion, and the question of amen ding

the RRs would arise only after it wss decided to accept

those racomm endations,
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4, bpplicaﬂts' oounsel shri Mittal has (’\
invited our attention ﬁo certain instructions
extracted from the IJM Bulletin(Annexure-'AS)

but those instructions would be attracted only
when a final decisionon the Sth Pay Commission

recomaen dations has been. takend

5, It wuld be beyond the jurisdiction of
the Tribunal for us to issue any dirsction to
respon dents whether to accept the aforaesaid
recommendations of the pay Oommission or notéd
Respondents have correctly pointed out in para
4,5 of their reply that so long as the szmission"s
recommendations are not accepted and the existing
recruitment rules are not amended, all recruitments
and promo tions to the service have to be regulated

in accordance with the existing RRse

6+ | as the granting of the reliefs p rayed

for in the 0A wuld arise only if the 5th pay
Commission's racommendations regarding filling up of
the posts of Asstt, Chemical fxaminer and Chemnical
Examiner Gre' I have been finally accepted by G vte
and applicants haw not been able to establish the
sam@ , we find oursel ves unable to g rant the reliefs

prayed ford

7. The 0A is dismissed, Interim orders arsg

vacated. No costse
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ooy Fedle Jet

-
( MRS, LAKSHYI SuAMINaTHnN ) ( S.R.qDIGEf
_ MEMBER(D) VICE CHAIRIAN (a).
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